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THE INTEREST ON DFLAYED PAYMENTS TO SMALL
SCALE AND ANCILLARY INDUSTRIAL® UNDER-
~ TAKINGS ACT, 1993 .

No. 32 oF 1993

[2nd April, 1993.]

An Act to provide for and Tegulate - the’ paymen,t of lnterest on

= delayed payments to small scale and anciltary industri
takings and for matters connected’ thereW1th or’ mmdental
thereto. ~ S

BE it enacted by Parhament in the Forty—fourth Year of the Repubhc

of ‘India as follows:—

1. (1) This Act may be called the Interest on Delayed Payments to

‘Small Scale apd Anclllary Industmal Unde_ akmgs Agt,
(2) It extends to the Whole of Indla,-::

and Kashmir: o , , :
(3) It shall be deemed to have cqme 1nto for(;e on the ‘93rd day o;f

September 1992 , L E
2. -Tn this Act, unless the context otherwise requires,— 7

(ay “aneillary mdusbnal undertaking” has the meamng asmgn-'
ed to it by clause (ae) of section 3 of the Industnes (Developmen"

650£1951. - and- Regulation) ‘Act, 1951;

(b “appointed day” means.the day -iéllawmg immediately ?ﬁ&er

the expiry of the period of thirty days from the day of acceptaneg:or
the day of deerned acceptance of any goods or . any services by &'

buyer from a suppher

E:x:planatzora——F«Or the purposes of th(s elaqse;

(%). “the day of acceptance” means,—

(a) the day of the actua], dehvery of goods or the render-

mg of semces, or

(b) where any ob3ect10n is made in wntmg by the buyer
regarding acceptance of goods or serv1ces within thirty days
from the day of the dellvery of goods or the rendering of
services, the day on Wthh such obJectlon is removed by the
supphel"
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(n) “the day of deemed acceptance” means, where no objec-
tion is made in writing by the buyer regarding acceptance . of
goods or services within thirty days from the day of the delivery
. of goods or the rendering of services, the day of the actual dehvery P
. of goods or the rendering of services; ' Lo

(c) “buyer” means whoever buys ény goods or receives any
services from a supplier for consideration;

“(d) “goods” means every kind of movable property other than
actionable claims and money;

(e). “small scale industrial undertaking” has the meaning assign-
ed to it by clause (j) of section 3 of the Industries (Development
and Regulation) Act, 1951; 65 of 1951.

(f) “supplier” means an ancillary industrial undertaking or a
,small scale industrial undertaking holdmg a permanent registra-
thI} cert1ﬁcate 1ssued by the Directorate of Industrtes of a State ’

S

Liability 3. Where any'supplier supplies any goods or renders any servites to
of buyer any .buyer, the buyer shall make payment therefor-on or before the:date
to make agreed upon between him and the supplier in writing or, where there is

no agreemfent in this behalf, before the appointed day. , —

0 DR _S1oY [ 0O 'Q .

payment.
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pher as requlred under dection 3, the buyer

from the date immediatkly follong the dpte ;t>ZS},1_C—1_1
rafe which is five percent—points—above oo Tatefor corniparable

:-- 0.9

. . Ezxplanation—For. the purposes of th1s sectxon “floor rate for com-
parable lending” means the highest of the minimum lending rates charged
by sc];teduled banks (not belnd co-operative banks) on - credit; limits in
accordance with the directions given or issued to banking companies gene-
rally by the Reserve Bank of Indla under the Bankmg Regulation Act,

1949. . 10 of 1949.
Recovery 5 Notw1thstandms, anything contamed in. any dgreement ‘between a
of amount supplier and a buyer or in any law for the time being in force the buyer o
due. shall be liable to pay compound: interest (with- monthly interest) at the rate ,.«-’\ -
mentioned 1n section 4 on the amount due to the suppher :
Liability 6/ The axxount due from a buyer, together with the. amount of interest
of buyer caleulated in accordance with the provisions of ,sectl,on,s’ 4 and 5, shall be
opsy 4  recoverable by the supplier from the buyer by way of a suit o. other
inte:zzt. proceedmg under any law for the time bemg in force.

7. No appeal aa’unst any decree award or other order shall * be
entertalned by any court or other authonty unless the appellant (not
being a euppher) has deposited with it seventy-five per cent. of the
amount in terms of the decree, award or, as the icase may be, other
order in the manner directed by such court or, as the case may be, such
authority. ’

Appeal.
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8. Where any buyer is required to get his annual accounts audited
under any law for the time being in force, such buyer shall specify the
amount together with the interest in his annual statement of accounts as
remains unpaid to any supplier gt the end of each accounting year. ;

9. Notwithstanding anything contained in the Income-tax Act, 1961,
the amount of interest payable or paid by any buyer, under or in accor-
dance with the provisions of this Act, shall not, for the purposes of
computatmn of income under the Income tax Act 1961 be allowed as
deduction. SO S e Co

T

-+..10.. The .provisions--of - this -- Act-shall have - effectnotwithstanding
anythmg inconsigtent therewith: contalned in any other law for - the.time
being in force. - : R ” . i

L]

11 (]) The Interest on. Delayed Payments to . Small Scale and
Anc111ary Industnal Undeltakmgs Ordinance, 1993 1s hEIEby repealed

(2) Notw1thstand1ng such repeal anythmg done ot .any:: act1on taken
under the Ordinance so repealed shall be deemed to have been done or
taken under the correspondmg prov1s1ons of th1s Act '

27 Law—I18.
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